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7. Howeve1, since it has already been held that the claim amount in the

Petition being in variance to the claim mentioned in the notice given under

Section 8 of the Code, this Petition is dismissed with liberty to the operational

creditor to approach appropriate forum for suitable remedy if eligible under

any other law in force.

8. The Registry is directed to communicate this order to the Operational

Creditor and to the Corporate Debtor.

V, NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH KUMAR
Member fludicial)
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